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Judgement

1. Heard. This appeal has been filed against the order dated 14.6.2001, passed
by the learned Single Judge in CWJC No. 1069 of 2000 (R). After removing
defects, it has been filed on 10.1.2003. whereas limitation for filing the appeal
had already expired on 16.7.2001. Hence, L.A. No. 301 of 2003 at flag "I"" has
been filed for condonation of the said delay.

2. Appellant was appointed as Rigger on 21.7.1973 in Bokaro Steel Plant. In the
year 1996 he came to know that his date of birth in personal data form was
changed/ interpolated. As such on 24.1.1996 he filed representation for
correction of the aforesaid wrong entry made. No decision was taken on his
representation. He, therefore, moved this Court, but his writ application was not
entertained and was dismissed with a liberty to him to get the controversy
regarding his date of birth decided in Civil Court. Since, appellant has alleged
correction/interpolation in his date of birth in personal data form, it could not
have been decided in a writ application under Article 226 of the Constitution of
India. For a decision in the matter proper enquiry has to be made and evidence
has to be adduced by the parties.

3. In our opinion, therefore, learned Single Judge was quite justified in not
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entertaining the writ application. In this regard the appellant is at liberty to
choose appropriate forum in accordance with law for redressal of his grievance
either before the Civil Court or the Labour Court. We, find no reason to interfere
with the impugned order and consequently it is not necessary to issue notice in
limitation matter. This appeal is dismissed.
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